
IN THE CENTRAL PDMINISTRATIiJE TRIBUNRL : HYOERRBAD BENCH 

AT HVDERABMD 

O.A. No., 50AJ94. 	 ot. of Decision : 25.7.94. 

.. Applicant. fir. U.S. Gejage 

\Is: 

The Secretary, 
Ministry of Del"ënce, 
Govt. of India,::  Sena Bhavan, 
New Delhi. 

The Director Geheral of 
Electrical & Meahanical 
Engineering, EMI(Civil), 
Army HeadnUartersj  OHO, 
P.O., New Delhi: - 110 011. 

The Commandant,J 
1 EME Centre, I  
Secundsrabad-50.0 587. 

Thg Commandant,: 
EME Centre, 
Pun a. .. Respondents. 

Counsel for the Aplicant : 11r. K.}' S,77 KL&S' 	1&o 

Counsel for the Respondents: Mr. N.R.Oevaraj,Sr.CGSC. 

C OR A 

THE HON'BLE SHRI A.U. HARIDASAN : MEMBER (JUOL.) 

THE HON'SLE SHRI k.. GORTHI 	MEMBER (AOMN.) 
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( As per the Hon'ble Sri A.B. Garth. i, Member (A) ) 

(Hrd Sri V.V. Rao, learned counsel for the applicant 

and Sri N.R.Oevaraj, learned Sr.CGSC for the respondents. 

2. 	The applicant is working as a Boot maker U.S.?. 

26-5-62 at No.1, EME Centre, 3ecuIiuc.a&.-. -- 

of pay of Rs.200-250. The said scale-of pay was revised 

to Rs.775-1025 on the basis of the recommendations of the 

4th Pay Commission w.e.f. 1966. His claim in this appli—

cation is that he is entitled to higher scaleS of pay as 

was granted to similarly situated Boot makers employed 

under the ministry of Defence, 

a. 

dents. We have hearS; the learned counsel for both the 	- - 

parties. The applicant's counsel has drawn our attention 

to a judgementof this Bench of the Tribunal in 0.A.443/88. 

In that also applicants were Boot Makers working under the 

ministry of Defence. The Tribunal allowed the OA with a 

direction to the respondents to raise the pay of the appli—

cants to .210-290 and then to Rs.260-400 w.e.f. 22-8-63. 

We see no reason why ctheapplicant herein should not be 

given similar relief. Benefit of arrears of wages was 

restricted to one year prior to the filing of the OA in 

some of the similar matters allowed by this Tribunal 

in recent past. 
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4. 	In view of. the a 	, the respondents are 

directed to extend the benefit of the judgement in 

O.A.No.443/88 dt.29-9-89 to the applicant herein also, 

but the arrears accruing to him shall be restricted to 

a period of one year prior to the filing of this 0.A., 

i.e. 1-3-1993. The IDA is ordered accordingly with no 

order as to costs. The respondents, in particular R-1 

is directed to comply with this order within a period of 

Ta ~t  
Member (A) 

1 

( A.V. Haridasan 
Member () 

Pt. 25-7-994 
Open Court. Dictation 

DEPUTY REGISfaAR'(J) 

kiev. 

Copy to: 

1. TheSecretary, Ministry of Defence, 
Govt. of India, Sena Bhavan, 
New Delhi, 

2.1 The Director General of Electrical & 
Mechanical Engineering, EM(Civii), 
Army Head Quarters, OHU, 

- P.O., New Delhi- 110 Oii. 
3. The Commandant, I EPiC Centre, 

Sacunderabad - 500.587. 	 £ 

4 The Commandabt:, EME Centre, 
Puns. 	 . 

Advocate,CAT,Hyderabad. 

Hydera bedS 

7 One copy to Library,CAT, Hyderabad. 

8. One spare copy. 
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IN THE CERTRL ADMINISTRATIVE TRIBLJNfiL 
HYDERR BF\D BENCH HYDER 3RD 

THE HON'BLE ViR.[¼.U.HRRIDJsrN:MEMBEn(J) 
F 

ft ND 

TIlE H5N'3Lp MRR.3.GflRTHI :- MEM3ER(;) 

Dated: 	2f- 7 

ORD?R7JUDGMEJT L- 

U.R.ND. 

Rdmjftt;6 rJ nd interim Directions 
Issued-. 

R11otje. 

Jispcsed fwth directions.—' 

Dismjssj 

Dismissed as :jjthdraun  

Dismissed or Default. 

No o.:der as t costs. 
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